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MR. SPEAKER : I technically you want
te object you have that right. There is
no denying that fact. I thought it was an
agreed amendment.

SHRI NAMBIAR : Sir, very often
resolutions loosely worded are coming and
without reference to the rules of procedure
these arc admitted, and they are being
discussed. That way we arc creating a lot
of precedents. Only yesterday I pointed out
one thing. Today this is another thing. Day
by day this is going on and what is going
to happen is that there will be no rules of
procedure and then nothing could be
done, I would, therefore, request them to
accept this amendment.

SHRI Y. B. CHAVAN : Sir, I have no
objection in accepting the amendment
moved by Shri Limaye.

MR. SPEAKER : On your recommenda-
tion, Shri Nambiar, they have accepted
Shri Madhu Limaye’s amendment. I
shall put it to the vote of the House.
The question is:

That in the resolution,—

for “recommends to the Government
Jhe evolving of a special machinery and
the taking of effective measures by suit-
able legislation to arrest this growing
phenomenon which is assuming alarming
proportions so that the country can
fumunn on sound and hﬂ!thy lines of

par ary den

substitute—
“make recommendations in this
regard”. (3)

The motion was adopted
MR. SPEAKER : I shall put the resolu-
tion as amended to the vote of the House.
The question is:

“This House is of opinion that a
high level Committee consisting of
representatives of political Parties and
constitutional experts be set up im-
mediately by Government to comsider
the problem of legislators changing
their allegiance from one party to an-
other and their frequent crossing of the
fioor in all its aspects and make recom-
mendations in this regard.”

The motion was adopted.

DECEMBER 8, 1967

Legislators (Res.) 5854

17-48 hrs.

RESOLUTION RE: IMPLEMENTA-
TION OF SAHIBINADI SCHEME

SHRI GAJRAJ SINGH RAO (Make-
ndragarh) : Mr. Speaker, Sir,1 beg to
move:

““This House is of opinion that, with
a view to provide irrigation and drinking
water facilities to backward areas of
Haryana (Rewari and Jhajjar Tehsils)
and Alwar District of Rajasthan and in
order to avoid constant flooding of
Najafgarh area of Delhi State and damage
to Railway line (meter gauge), imple-
mentation of Sahibinadi scheme (raising
Bunds etc.) is of urgent necessity and
importance and urges upon the Govern-
ment its speedy completion and ¢flective
utilisation,”
MR. SPEAKER : He may continue his
speech next time. We may take up
the half-an-hour discussion,

17-49 hrs,

'-"‘/‘REI..EASE OF EMERGENCY

COMMISSIONED OFFICERS
DR. KARNI SINGH (Bikaner) : Mr.
Speaker, Sir, the entire pation has been
exercised and upset by the stand taken by
the Government to release thousands of
Emergency Commissioned Officers from the
armed forces. 1 am glad that the Hcuse
will have an opportunity to discuss this
very important matter that is zffecting the
minds of not only the officers in our armed
forces who have fought bravely for the
country but also Members of Parliament
here who feel very strongly on this matter,
I must say that the armed forces, our brave
boys who have enrolled in the army, navy
and air force, to defend the vast fromtiers
of this country have from time to time
received a raw deal at the hands of the

Government.

I shall take you back 17 to 20 years
when, at the time of the integration of
the Indian States, the former State Forces
were merged mto the Indian Army. At
that time, the officers and men of that
service, who were as good as anybody else
in the Indian Army, had 25 per cent of
their services taken away, and that cffected
their seniority considerably.

Half-an Hour Discussion.
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Now, 20 years later, we find that the
Defence Ministry is taking a strong stand
to demobilise these brave men, who com-
missioned and offered their services at a
time when India needed their services
most,

Let us not forget that the backbone of
the strength in owr country is the armed
forces. The armed forces acquitted them-
'selves well in three battles, in three wars,
-since independence—first, the troubles in
Kashmir, later against China and now against
Pakistan, To treat these boys in such
a casual way, to throw them virtually back
on the streets is, in my opinion, extremely
‘unfair, both to them and also to the parents
of these people. Let us not forget that
these thousands of boys who are now
thrown on the roadside by our benign
‘government are virtually our own sons,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Not virtually; they
are.

DR. KARNI SINGH : Yes, they are
our sons, I am glad the Minister feels
that way. So, 1 hope he would be more
-considerate in getting more jobs for them,

Most of these boys are in their early
twenties. These boys left their colleges half
‘way to respond to the call of the leaders
of our country, who wanted them to volun-
teer in their thousands, to go and defend
our country. I was told, and I think the
hon. Minister might enlighten us, that the
number of casualties in the Emergency
-Commissioned Officers in the war against
Pakistan this time was greater than that of
the regular commissioned officers, proving
thus that these youngmen, coming out of
eur colleges and schools were first class
men, motivated by one desire to defend
their country but, unfortunately, let down
.at a stage when they needed the help of
the army and the government most. I feel
that it is unfair for us, not only the govern-
ment but all of us in Parliament, to forget
the services of these battle-tested men, who
-stood up to the toughest odds during these
wars and defended our country and took
us to greater glory.

The Government's version, I was told,
has been that everything possible is being
-done and, of course, that is the normal

5856
(H.AH. Dis.)

line. But I am sure that many of us, on
beth sides of this House, feel that not
enough is being done to re-employ and
rehabilitate these brave men, who are being
thrown on to the streets as from now.

I think the hon. Defence Minister gave
some figures in the other House in his
reply to Question No. 13 on 13-11-67.
But some of these figures that the bon.
Minister gave have been countered by
Shri 1. 8. Deol, Chairman of the Action
Committee on the Release of Emergency
Commissioned Officers of India, The Chair-
man of the Action Ccmmittee, Shri I. S.
Deol, commenting on the release of Emer-
gency Commissioned Cfficers, according to
reports—] quote—

“today expressed surprise over the
statement of Defence Minister Swaran
Singh that alternative jobs bad been
provided to 900 ECOs and that the
Government was doing its best to reha-
bilitate them.

He said only a few hundred ECOs
had gone back to their parent depart-
ments. Most of them bad been taken
back as clerks and stenmographers.

Qut of 3,000 demobbed ECOs more
than 2,000 were still unemployed.”

Now, we cannot altogether disregard what
is said by a man as responsible as the
Chairman of the Action Committee on the
Release of Emergency Commissioned
Officers.

A great deal is coming in the newspapers
everyday, in the Letters to the Editor
columns, and there was a brilliant editorial
in the]Indian Express today on demobilised
officers. I feel that all this is a pointer to
the government, showing how concermed
the nation feels about the raw deal that
these brave men are getting.

1 believe that it is possible that these
Emergency Commissioned Cflicers can be
absorbed, either in the Short Service Ccm-
missions or in the regular Ccmmissions and
permanent commissions.

These are avenues which, I believe, can
be made open to these brave men. To
insist entirely that they should go before
selection boards again may not be absolu-
tely fair because a man who may have
the ability to fight bravely may not always
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[Dr. Karni Singh]
be able to prove his mettle in front of
officers asking him odd questions, I feel,
the man’s record in war should be a greater
guiding factor than merely a group of
offizers asking a man questions at these
selections.

The emergency is over, technically perhaps
not but as far as the wars with Pakistan
and China are concerned it is over, and
immediately these brave mcn now find
themselves without any jcbs. 1 have been
told that the Union Government is trying
its best to absorb these men in State-run
enterprises and is also trying to help them
get employment inm the private sectcr.
I feel that the private sector mey not always
be in a position to appreciate the gallantry
of these brave men because the type of
men that they require is perhaps a little
different than battle-tested veterans. 1 fecl
and I am quite sure that the entire House
bere feels that an action like this to throw

-these men out of jobs is immoral and the
Government, therefore, has to take this
matter up bearing in mind the morality
factor and that these men respondcd and
fought for you at a time when the country
needed these brave men’s lives. Thousands
have died and yet in a pericd of two or
three years we have entirely forgotten
the services of these men and we can non-
challantly throw them on the streets. I
think, that is a disgrace; it is a stigma on
our Government and I feel that although
you may be protected by your own rules
which said that a permanent commission
was not a part of the deal to these emer-
gency commissioned officers, nuvertheless,
I repeat once more, the moral aspect can-
not be ignored.

If, God forbid, there is another war,
we would like thousands and thousands, mil-
lions of our countrymen to respond in
exactly the same enthusiasm as they did dur-
ing the wars before. But if the Govern-
ment were to give our bays, whether they
aro the jawans or the officer cadre, a raw
deal like this, I have some misgivings i
my mind that the same enthusiasm and fer-
vaur that would be required of the brave
men and our countrymen may not be forth-
coming. Therefore, 1 hope that the Gov-
ernment will see that these men are absorb-
ed in decent jobs, in jobs where they can
honourably serve and, if necessary, be ready
to serve the country once again.

1967 Commissioned Officers

(H.AH. Dis.)

1 was told by a very senior relired Army
officer, who was looking back to the pre-
vious times, that at ome stage the British
were limiting—this is during pre-independ-
ence period—grants to wartime emergency
commissioned officers to about a thousand
only, but when it was pointed out to the
then Commander-in-Chief and the then Ad-
jutant General, the number was increased
to about 4,000 and later many more, may
be in thousands, were given short service
commission, in some cases up to 10 years
to entitle them .to reach a pensionable ser-
vice. I hope that Government will also
see that these emergency commissioned offi-
cers are absorbed in the Army in such a
way that they are at least able to earn
some sort of a pension and have a decent
standard of living maintainable for the rest
of their lives.
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The Directorate of Resettlement should
develop closer contacts with the employers
in the private sector, Secondly, the grant
of land on border areas and lands for de-
veloping agricultural farms on modern lines
should also be entrusted to some extent to
these brave young men. The State Gov-
ernments should be urged to take greater
interest and quicker action in the resettle-

ment of the emergency commissioned offi-
cers.

I am sure, there must be other Mem-
bers who wish to say something on this
subject. I would only conclude my remarks
by saying this much: Let us not neglect
these boys who we say ars like our own
sons, who have fought for the coumtry,
who gave their lives amd let us not let
them down at a stage like this.

st < (78) : frey o &
qifeaTiz § OF waTe & s A sl
T A A w91 WK oA o Ay Ay
@ { 59 & G wrew gran § Be ofr =t
fog & I gt s o Y€ qag
t fe frgd wrraw g2 ¥ dw
qifecar & faams a2 @) Iw R aw
W fre eme o dvafer & s
¥ af@ 9T 71 A g oA
5 g W T ¥E 9 T o qw
T & |rw weAT qwar § fF o & ofy
o OF aga ag i fe sgpafe
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AR i@ aN @I @
TR T @R T N ¥ g @A
yRE & 6 gw  Fi-Fi Qar T
2 & s arsd rfeeam o i gk
TEEE? ¥ o THTHE FIAHE WHET
g v g W wiE &)1 i e
wHaT A fewifammes grag § ¥ 74&
g fae ®q & 1 99 F ¥ 0F eIERY
WTH &l 9T WX a8 A6 Gi§ F¢
AT | HIRE § WL g9T 9T | S
R Famn fF 5T & faeeht 0 o s
A W=l 9T &@F gEa R @ &1
IR T fF TEaiRRe Tgar
f vt et Sot # e § f Al
IF qGT ¢ AT AGT ¢ | WAL griv at faer
STt W S A @ g S §
ST | 9 WY A< T W T
|9 F T §, T T FT @1 I 5fq
LT AEA § WA qq F AT TR
FT q<H ¥ AT 3T 9 AT grm At &
WTGEY FAETT AR § R & o o
77 frow & v €, T T wRf O
FRE T aw o = owwi W
ared § wTOET S AT R Ted
% SuHT qE fewrar wrgan g |

"t R gem fe dar oft game
Tz ata ] wrog fex wie &7 1w fea
a7 s fer i fafew o
& & faems 79 @ WK fafew @
&Y B § ¥ I F& A GfF uen
fe= @ty # mfaw § U §, AT F
AT EF & 1% 99 9 THL WY W)
QT § IART AW F@ T G WAL
&t "o W & @ e wn dw .
wfy Tcar T 9g Fu1 oW R @
wRr ani &, Ry 8, w0 S S
o A A A AT W B F .
frged ¥ 7 $ WY §, N wAiET
oY WA § T A0 A 1 T A
¥ wR figeam ¥ 3 Tages Sif

(HAH. Dis))

faamfaa #Y faeft #Y s s Qe
Fia § 73 gg & 9 T TS
wifeear & faems fagi werd #t 4
F foesit ot 9wws A @Esl ) @
TR g fearé 23 § o faw w1 A
A | IR FNE TR A FET |
TRRIE AW Fga § & g foran
9 N0 A, 7w A THrC A fawr
21 dfs ot &off fag ot @ oy |a=
ST § T F A9 I FT qIAT A
TAE | W19 Y g A aEg # |
R g gg sl ST+
frrmg g e @ g& & | F wrgan §
fe iy g wafy aw &, s @ f=
7T A IE FAN ¥ wRIERY
w7 T fa AR w1 oy
I W TF T TAGIR A T AQ W
froem & W G A @ IR
fdfafadsm #1 w9 gavg %)
18 hrs, '
o s (T=E 2far) ¢
A A FATT ARACE TR &
FTH! AW F AL [ATHIA gL & | A A
st ot wif g off 3 9 o & T
isH g o feen A 9d Froen
Fe g g AR AT NS A wrw 7
A0 T O @ § IERT A W N
o FT Fg Aga § s R
I G T AR Y A1 T4 § FA
4 W\ 9w ¥ Fg7 7 5 et seee-
TR # fadt e A I A g+t
AT faer ST 1 wemE WERT, & @)
A ACETCH W AT & SOt & s
frt g afF o wwed & St T@Em
TET § T SATET AT W T SYRT
It F1ET W EwR AR w8
T @ W
o ' 4% oF ¥ 9% 9@ 6K
IS TN A T WGT 7 T 9@
fs oiffam Ak fegwm & S §
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[t ok oeAmd)
sz oo § @t WURT R F
T F v awaT At § o faa
vz awad B wifvam & &2 fFm
£ 398 6 ¥ A sfage A
70 F1 qifeam & 43 fear & mEr
79 78 & 5 o | X o a A
TTEATE A F7F §Y qEA 1 5 fFAv §

@ JW F AT IR F 7@,
IAE O FT 1€ oA T80 fFar 20
e i o TR Qg A A
&§ | T AW FT AR A F4ma 5 g
T AT gW wA WP g & avfow g
gra g | e frd g ey 1 ;|
HCHIL WA a1 99 $1 GFH 9 qH G
¢ afes ara-amg ag W Fedr § 7 AW
AEq & wras T ) 9fF va et
g1 1 & afFa T 9 o Tl e
ot s et g€ A g W e g
AT HHAT § | WG AV ;I FAS AT,
w3ré ANt ¢, TN qH AN @
afrr s arfee & fae s A A
w1 SR At e g w e S
S Fedt & AT AT | W ARG
Tl Y ¥ W AR A FT e e
21 waferg A § f 3 ) o &
AfF oA, FEAT [T T F TG
Asfaar drg #T 1 & AR 7T I
HTY TW G FT I@E FATST @I )
Ta#! g TRIE T FL T E IF
TATA 2 FTEH FLLM | WA o e
Fiwae ad e fem g 99 § aoe
4% 91 Y Wy Fmaegr &\ o
FeY g gFar § I arfew o amg
a1 I F79 FEATAT AT | SR T e
gaT & &t & g XA wga § fF wa
oF ) wEAl # 9@ 7 @ afewm #
ferTs @2 & I I A WA
faars o @ AW AT THA § W ITH
qo7 F AE AT FIH FTATA GAFG |
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g affeafa gamk a7 Wi, 7 A
FATL 4T A WY, §WiAY W0IY W
# 9gs & qU T A w20

st wfn wuw addt (aroia) -
T WEIRT |

MR. SPEAKER : Everyday, I am re-
peating the rules. Only thcse who have
already given their names are allowed to
participate. Today, luckily, there are a
very few of you here and I don’t mind allow-
ing two or three Members more to put
questions. But we must follow the rules.
Before the commencement of the discussion,
you are expected to scnd your nrmes. 1
will not mind giving a chance to yow; it
is not that I do not likeit. I would like to
give a chance to you. But supposing a
large number of the Members are there, then
half-an-hour discussion will become two-
hour discussion, Today, of course, we
have saved 10 minutes and, therefore, two
or threce more Members can be acccmmo-
dated.

«ft wriir wwor qredd - gegw wERT,
& 9% ¥ 93 93 Fg g § fr o
forelt stew we 9X @gw g &, a1
q& 9IS § A1 g T F gAHIT /TR TEAT
aifgd W 39 5 wnfwar aifs
& ot wfgd 1 g N awfew 3J
FA 99T Y, T T ¢ | T H B T TE
& 9w oifeem # azrd FF a7 dw9
ZA AT AT 9 9, g HENT
T W A F 9 34 ¥ foe, e F
aRad ¥ I 9 AW W & e, agp
WA TR d fardr A st m A
FMFEF fag Afam f aw we
| a9 FH FE EFC W g
W@, W AN Fgd & 6 Fq 6
¥ Wil I & sE WA §
fr gaTt 3w & AoaAt § s A w9d
qAS FT 7 ¥gaT § W ARl A A
#a a0t # fod writ avdd, 3w o
w1 & forlt Wit i 1wy o g
&9 7T 3q N AT $G | 9 wYAT
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fads A0 & fag 3 g @, Ay A A
wrAr g | | Fg I Sfq w=ma
FTAT§ | A AP AT & q8 § Ar S
AN gU & Ty a9 #E 6R w@w A
& uwdY & 5 e A vt snfigd
I AL e &Y oAy =rfgd | g
g  m g I & 5 fw
SR A1 AT AT AL AT EE
TR F IS @E EHT AT H FgAT AR E
fr e feagt fgrgeam 7 Q& § s arfow
MY EHTITAY sgrmar 2 fF oA
5T T gamar s qwar @ SR I
TE S WrOEY e T R 2w Y
oife® =Eer o @i gad el a@
oY &1 IJGAT AT 1 F AT Fe fF
WP F A aF §HF g As
A fears st mfgd st o faurgr
£ o g & &, N Form 9@ §,
st e ofcard & | § 99 A |t
i faee srfed, 9% fa@ ot #r€
AT AIIHT TCF F g =iy aifw
ELc R GRS ]

SHRI NAMBIAR (Tiruchirappalli) : 1
do not want to make a long speech on this.
1 am only supposed to put a question and 1
want to confine myself to the rule.

While thanking Dr. Karni Singh for
having brought up this question, 1 would
like to ask the hon. Minister as to what is it
that stands in the way of his absorbing these
men wherever vacancies in the permancnt
Commission are available, 1 know that in
many cases, instead of absoibing them, these
persons are  called for several interviews
from place to place and are asked to undergo
a test for a junior job whereas they were
holding a higher job in the temporary com-
mission, and thereby they are degraded,

The second point is this. 1 would like 10
know whether, wherever vacanices cecur in
other departments, the Defence Ministry
can find employment opportunities or these
men directly instead of sending them to the
Employment Exchanges and making them
wait in the quene for ;long for no reason
whatsoever.

5864
(HAH. Dis.)
Would the Quvirnment comsider  theze
two points and sec that a betrer sclution is
found?

sft quo qWo &M (TT) ¢ wEAE
wg1Eg, § tar ®AY & I AT AIE
fF 3t & CHSET FHEIE § FCRT T
wdff g A ag a1 9w aw d gAY |
S & A g ffog | W A A
& fega & forg sere Aray ST @t 9W Al
F1 o= wywa A ¢ | R T aw g
% a3 #1 A=y wAe faan ST 9w
F1 qoat faerm &, a8 wwE A § Y 3Tt
e S FA R 793 § e wpa
GECER GRS S S
Jgax 7g grm fF 91 A% weER @A
9TEd & 99 & wU % shw
THe §o To ¥ TL VN 10099 F
at 7y Fw Fifag S @ S S g
aw 1 a7 ¥ 7 feay aman §ow#@
N v ¢ e 9% QU aWE T g g
Hrofigo HIT THodTodToTH 0 FT FAT
a7 THT AT THo &o To ATH FHAQ &
frgw @@ § g9 & wumeT qrEw arf
AN aEw AT Rigi 81 -
fog # ag qe g 6w W e
FE ST m qgwag  Sww
& ahar & 41 78 ¢

gl I F9 qH 0F s faw AN
THTHET FHEA F 9, R e gt
afram ofewrs afew st & w2 ok
AR DT CATRHAAT | GELTT A
afeers afaw w3irma 1 a7 ¥ £7 d@n
arar fF o tHe qYo & fAT Y 37 &7
%G §W a0 91 s AT F | 6 qTOW
F1 T F AT T FATEA A F1 g
feqrmar | wa A A ggw e wc e
F1 7T FATA FW § A 8 T WY R
@ TEAT | A A AL 9 W, | oY
aRHT & | FF A AR 3w S w
nadRfarfMgzwmEia g
a1 #ga 4 f5 € fagr a1 @ awe
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[ T&o THo W)

¥ %8 tar dw wifeg & Q@ = e
FT € TG ITHT TH qFATE A IR
Fq w1 e | | s g i
g XaT AT AT Eoq@eTre F TG
o fre el ot W S F T @
iy 7 Fgfa W@ a & I &Y
foret anfew | Qa7 e e fE
6 aTra ®1 7Ef sarEA frav aY 39 F1 g
o ST T

oY sy Ww (Twf) : § 3y
T S R @ S R A s
TEAT AT A AR
waw # w feafr 87 o ag @k &
w2 § wwa s foa § @ F smwar
g & ar &t vz 37 w2 v ag werg
& v A §, @ W N wEarga
T E, T Fv o wfaw § I WA ag F
&3 & fordt wftee &, a< et A% et
&Y 979 9T R, OF a6 ¢ % AW FC
Q@ § 300 a wTHdl A ) frwred
W@ § @ g e fadsht feafa
o § T W

R A ag wE W § e gl
ATH T TF TOATC 7EHT W@ & ST &
faeg 5 97 =1 it =@ @9 & O=T
ATTY LATAT AT FEHAT §, T W F WG
wifFwre R wd A F
fag o & ot gl 99 i A1F0 gt
g gt @K feT ag @ awa ?
wwfag 37 1 @ &7 9T @ a/@
qHAI WeHar @t | ww fawfes
F § ersdieor argar g o

=t wriwe fag (wfan) @ goee
w1 A TR GG ST WS
S W I i O a<el
WY ) TF ATF At wgd A fE aw
9 ¥ w2 aw WY wEw @RI A
W &, g I AT g ¥ AWl w7
LoD SRR
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SHRI SWARAN SINGH : I want to
clarify one thing 2s more than onc hon'ble
Member have talked of this compulsory
liability. The point is: there is no such
liability. Initially there was, but I have
relaxed it. 1 think I have made a statement
in the House also. Tt is limited to five years
and it is purely voluntery. Those who want
to remain on the reserve, can remein, 1
thought I should clarify the factual position.

ot wrava< fog @C WA B &
BT T )

0 A o ¢ fe o ag T
wisiT wifeay afaq d9EEm 4R &
THA 99 ¢ a1 99 | A wiadTd @A g
I T TET AT 21T & 99 WIHEE &
g1 <Y 5 o Ao &Yo THo HNATR
74 wha< 3 fad fe ag & aY aa 5@
* oifaw & 760 € WX qg w0 aUa]
Tgaw o St § @A § R gy
ﬂTﬁFﬂ'(QiTﬂ %o To %ﬂ:“ &

ol 99 a8 ¢ fF wamm AR 3|
Sl &1 agi w1 A2 fZar 9 awar g
O SR FW R AT awaT g | A9 F
9 Tl Ofes dRT TR IR
T B A & oS s g g
ofees ¥R ST TtE F agt N
TATEEHEH & € A AT Tifar FT W
@ §T O € WEfAU 37 F1 agh wre gl
EC il

Y & e T &g @, & weamas
wTeen § ¥ &g #, fawww fafeam
@ qAT9 O Fq q6 TOHT A &
AT, T ¥ A SR ] owr?
e €9 J g a0

SHRI SRINIBAS MISRA (Cuttack):
Is there any rule against the absorption of
these emergency commissioned cfficers in
the rogular cadre? If there is any such rule
then are steps being taken to change
such rules so that these officers conld be
absorbed ?
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : I am gratcful to the
hon. Membrs for having raised this very
important question because it enables me to
clarify certwin matters ibeut which there
appezrs 10 be seme misunderstirding. 1n
my bricl interveniicn just a mirute pe,, 1
did clarify the positicn zbeut cc mrulscry
Liability, a point which was rcferred to by
three hon, Mcmbers whe had panticipated in
the discussion. It is tzue that according 1o
the originul regulations, there was 2 reserve
liability for ten years after their being
released, andit was compulsory.  But this
matter was raised on the floor of the House,
and I myself took that matter up. Now,
the position is that itis vclumtzry;ir is for
the released officer to decide of his own
volition whether he wants to serve in the
reserve ornot. Ifhe does not want to serve
then there is no liubility for him to servc.
If he wan:sto scrve, then also the perivd is
five years and not ten years. This is one
clarification thut 1 would like to mzke,

As regards the gencral sentiment that has
been expressed, I fully share it that theee
young cfficers came forward at a time when
there was need for their services and at a
time when we were faced with the probkem
of expanding our Army. To put the whole
thing in proper Pperspective, 1 may mention
this that immediatcly after the Chinese
aggression in 1962, we took a decision by
reassessing our defence requirements that
our Army should expand rapidly, and it was,
therefore, considered nicessery that there
should be cficers in order to enable us to
expand the Army. The emergency com-
mission recruitments took place from the
year 1963 onwards soon after the Chinese
aggression, and several batches were recruil-
ed so that there might be cfficers zvailable
at various levels to enable us to recruit a
large number of other ranks, seldicrs #nd
JCOs and the like so that we could repicly
expand our Armed Forces,

It should be appreciated and it was also
made clear at that time that for the eme rgency
commission cfficers who were then coming
forward, there would be certain relaxations in
the matter of age; several other relaxaticns
were also introduced quite obviously to
ensure a large number of cficers to be able
to come forward and supply or ftl the need
that existed at the officers® lcvel when we
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were rapidly increasing the -number cor the
strength of our Armed Forces.

The third point which I want to submit is
that this problem of certain age groups and
blocks is a matter which is of very vital
importance. If there are a large number
of officers of a particular age greup, and if
we do not take apprepriate steps at the
right moment, then the retirement of that
block wculd be postponed for some time
and there may be an occasion when a large
nomber of people of a particular block
might leave the Army leaving a big void,
and again a large number of people of
particular age group will have to be recruited.
So, it should be appreciated that if we had
to take this decision which we know is not a
very populardecision, it was purely in the
interests of creating a situation where there
may not be a large blcok of officers who may
have to retire at a particular age ' and who
may block the recruitment of younger pecple
earlier. Of course, it is necessary that ex-
perience is of prime importance, but then
youth in the Army also is of equal impor-
tance. If we do not take steps to bring in
younger people year after year at the cfficer
level at an appropriate age, that also will
come in the way of keeping our army ycung.
So it was for these reasons that we bad to
take these various steps.

&l QR0 Qo Wit : SAH ¥ ¥/
s et

SHRI SWARAN SINGH : | am ccming
to that,

Take younger people, give them short
service commission for five years and then also
have younger people who will come up for
training these are the reasons which promp-
ted us to undertake this thing.

Now the question has quite rightly been
agitating the minds for hon. Members about
the steps that are being taken to give them
permanent commissions or to give them alter-
native appointments. It is true that even
if there is one man who is unemploycd
comes, naturally 1 will be influenced, you
will be influenced, all of us will be’influenced.
But still it is important to see as to whether
the effort Government have made in this
direction is something which is worthwhile
or not. For this T cannot do better than give
the actual figures of those who have got
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parmanent eommissions and those who have
got alternative employment and other rele-
vant figures.

Only two batches, that is, Emergency
Commission I and Emergency Commission
H have been released so far. The total
number of these officers in these two
commissions, EC I and EC 11, is 2512. 1
am giving these figures in detail because the
hon. Member for Bikaner disputed the figures
and relied upon some press statement. The
total number of cfficers concerned in these
two batches in 2512, Now out of this, as
many as 954 have been given permanent
commission. You will appreciate that this
is about 40 per cent of the officers who were
due for retirement. We should also
remember that at the time of the emergency
recruitment, although they came forward
with the highest of motives and therefore
we are beholden to them, there was relaxa-
tion of standards and officers who may have
came forward for emergency purposes may
not be quite appropriate and suitable for per-
manent absorption. All these cfficers were
actually interviewed by appropriate service
selection boards. As many as 954 out of
these that is about 40 per cent, made the
grade and they have been given permanent
commission; Out of this number, 662 have
already got alternative employment 75
are either cases of resignation or cases in
which their services were terminated for
disciplinary reasoms or on account of
inefficiency. Then 277 outof this batch
were non-optees, that is, they themselves
said that they are not interested in asking
for permanent commission. This case,
therefore, is in a different category altogether.
Then 235 are cases of persons with previous
civilian jobs; theirjobsare reserved for them
and if they go gack, they will get those jobs.

AR S : T I T ALY
g1

SHRI SWARAN SINGH: If those cases
are brought to my noticc. we will certainly
process those cases.

SHRI NAMBIAR : Did they have any
lien befcre they left their jobs ?

SHRI SWARAN SINGH : We have
ensured that orders have been issued by the
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Home Ministry and also by all State Govern-

ments, that if the cficers who were taken

in the emergency commission held civil

appointments, they hold a lien and can go

back to them.

To put the picture in a proper perspective,
scme of them were holding civilian jobs
which were generally non-gazetted, getting
Rs.1500rso. Theywere lucky and became
officers. Their liens will obviously be on
those posts. Generally they feel some dis-
satisfaclion, some disinclination to go
back to a job which they think is very much
inferior as compared to the officer’s job
that they occupied in the army. There
can be a grievance on that score, but there is
no difficulty in going back to the same job,
plus certain increments which might have
been earned in the meantime.

So, 309 is the only number which is left
out of 2512,

DR. KARNI SINGH : But 300 is still a
1ot of people.

SHRI SWARAN SINGH : So, when hon.
members make these statements that every
one is on the roadside and nothing is being
dong,...c.vns

Dr. KARNI SINGH : What is happen-
ing to these 300 ?

SHRI SWARAN SINGH : There are
various avenues open to them. Some of
them have actually appeared for all-India
competitive examinations for I.A.S., Indian
Revenue Service etc., and there is reservation
for them. There is limited competition
amongst the emergency commissioned
officers only. Personally I am aware that
a large number have appeared in those
examinations, and in view of the percentage
reserved for them, I am sure that when the
results are out, a fairly large number of them
will qualify.

There are reservations in several other
Central Government departments. Several
other State Governments have issued orders
for reservations of jobs for emergency com-
missioned officers. We are in touch with the
State Governments, we have written to them,
and they have assured us that they have
actually issued notifications and the like,
reserving a certain percentage for emergency
commission officers. So, as many of them
ascome up to the standard will get jobs
against reservation and will be absorbed,
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Several members suggested that we
should getemployment for themin tbe public
sector undertakings and also with the private
employers. We addressed more than 50
important private sector employers, big
companies commercial and industrial, but
I must say that the response has not been
too good. One of the rcasons that they
mention is that with the current recession,
with the present economic position in the
country, there is not any large scale avenue
for fresh employment, and therefore the
number of posts are limited.

Several State undertakings have also
reserved a certain quota for these emer-
gency commissioned officers. Some of
this information is available to the emer-
gency commissioned officers, some of it is
not available, and naturally any officer who
is facing this problem is in a state of mind
where he is excited because he does not
know about this future. Maturally, all of us
have sympathy for him, but I have no doubt
in my mind that with steps that we have
taken and are taking, they will get employ-
ment. We are continuously processing
their cases through the Director-General of
Resettlement, where a special cell has been
organised to look after their cases. Itis as
a result of these efforts that such a large
pumber of officers have found employment
im other spheres also; their cases will conti-
Nue to receive our utmost attention.

As has been stated by hon. Members, we
should have confidence in the patriotism of
our people and when the defence of the
country is envolved, it is true that pay, etc.,
is one thing, but there are much higher
motives. I have no doubt in my mind that
in any emergency, a very large number of
young mem will be forthcoming to serve
their country, for, it is not money that is
involved in such a situation, but it is really
the honour and the dignity of the country.
1 bave no doubt that even the manner in
which we deal with the ECOs is one of
greatest sympathy and we will continue to
make every effort to find other avenues of
employment for them.

DR. KARNI SINGH: Sir, I would like
10 have one assurance from the hon. Minis-

M94Lss/67 - 1,10U—27-2-68

5872
(HAH. Dis.)
ters: that the 309 men that he mentioned are

* going to have some sort of pew avenues,

competitive avenues, open to them. We
should like to know from him whether he
will assure us that all the 309 will be
employed suitably within a period three
months from today ?

SHRI SWARAN SINGH : 1 am sorry
it will not be realistic for me to give an
assurance like that.

SHRI NAMBIAR. : At least within a
period of six months from now, if not three
months. He must give us some idea. The
Government is so big and the State Govern-
ments and the employing authorities are so
many that it is not as the Central Govern-
ment cannot get employment for 300 young
men. We want to know from the Govern-

ment.
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SHRI SWARAN SINGH: I am prepared
to sit with any bon. Member; the hon. Mem-
bers are most welcome, and I will give all the
information, because it is our desire to keep
our army young and strong and we will do
our best for these ECOs. I will be very
happy to discuss it with any hon. Member.

18-33 Hns-

The Lok Sabha then adjourned il
Eleven of the Clock on Monday, Decem-
ber 11, 1967 Agrakayana 20, 1889
(Saka).



